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By IHIon ble Mr.S. R. Adiae. Vice ChairmanfA) «

/

'* Applicant seek reliefs' contained in

paragraph 8 of the OA.

2.

the

We have heard Shri T.R.Mohanty who argued

case in person. Proxy counsel appeared for

for the respondents.

This is a small matter and can be disposed

of at .he admission stage itself. We have pointed out

to Shri Mohanty that relief 8 (ii) is not

consequential to relief no. 8 (i) and hence, the

reliefs are hit by Rule 10 C.A.T. (Procedure) Rules.

Shri Mohanty, thereupon, prayed before us4.
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K'
ror permission to withdraw relief 8 (i) with ilfbert'v

ys anted to nim to pursue his remedies sepsrate-

through a representation to the respondents. This

p r a, y e r i s a 11 o w e d.

V

•  as relief 8 (ii) is concerned, the

respondents themselves in their reply have invited

attention to paragraph 21 of OA-2498/90, wherein the

Bench had expressed no opinion on the question whether

posts held by the officers governed by ISS Rules, 19'^!

were scientific and technical and whether the work

done by them was scientific or technical in nature.

The Bench had observed that this may be considered by

the Government if applicant made a representation in

that behalf^ or even otherwise /

-V

Applicant Shri Mohan ty, whoiftis also the

applicant in OA--2498/90, states that he has made a

representation dated 8.5.95 (Annexure A-7), in which a

prayer has been made to the respondents to take

immediate action to declare the ISS as scientific and

technical, A persual of this representation dated

o. ,..>.95 es; it clear tha.t no reasons have been given

by the applicant as to why the aforesaid posts in ISS

sljOLild be tr'eated as scientific and techni .

•  Pursuant to para 21 of the Tribunal's order

dated 24.4.95 in OA-2498/9n, the question whether

posts held by officers governed by ISS rii

»cientn'xt; or technical, may be considered by th'=>
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